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::  IN     THE   COURT    OF   THE   SESSIONS   JUDGE, NALBARI ::                                           

                                    Criminal Revision No.23/2017 

                                    Present : Mrs. S. Begum, 
                                                   Sessions Judge, 
                                                   Nalbari.   
 
From the order dated 09/03/17 passed by learned Addl. District Magistrate, Nalbari 
in connection with case No. 141m/15 u/s-145/146(1) CrPC. 
 
                                    Sri Satish Ch. Sarma. 
                                    S/O- Late Bhadra Nath Sarma. 
                                    Vill –Mohkhali. 
                                    P.S-  Belsor. 
                                    Dist- Nalbari (Assam)……...Revisionist/Petitioner. 
                                            - Vs-   
                                    Sri Digambar Sarma. 
                                    S/O- Late Narayan Sarma. 
                                    Vill - Gandhia. 
                                    P.S-  Belsor. 
                                    Dist- Nalbari(Assam)………..Respondent/ Opp party. 
 
This revision petition having been finally heard on 27/06/18 in presence of 
         Advocate for the petitioner : Mrs. None appd on the date of hearing. 
         Advocate of the O.P                     :   Mr.  K. Barman. 
                 Date of hearing                    :   27/06/2018. 
                 Date of judgment                 :   27/06/2018.   
                            

J U D G M E N T 

 

 The instant revision arises out of a petition filed u/s-397/399 of the CrPC by 

the revisionist Sri Satish Chandra Sarma challenging the order dated 09/03/17 

passed by learned A.D.M.,Nalbari in connection with Case No.141m/15 u/s-145/146(1) 

CrPC whereby the learned ADM, Nalbari vacated the attachment order regarding the 

homestead land and approach road. The learned ADM, Nalbari on the strength of a 

petition filed by the 1st party Diganta Sharma u/s-145/146(1) CrPC drew up the 

proceeding u/s-145 CrPC and considering the emergent nature of the case directed 

O/C Belsor PS to attach the D/L u/s-146(1) CrPC. The 2nd party on receipt of the 

notice from the court appeared and filed W/S on 20/4/16. The 1st party filed 

affidavit evidence and while the case was fixed for cross-examination of 1st party's 

witness then on the strength of a petition dated 8/2/17 filed by the 2nd party the 

learned ADM, Nalbari called for a report from C/O. The learned ADM,Nalbari on the 

basis of the report of the C/O vacated the attachment order dated 27/11/15 

regarding the homestead land and approach road. The revisionist challenged the 
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impugned order of learned ADM on the ground that the order is defective, irregular 

and not based on law and procedure. Though the case was fixed for hearing on the 

revision petition since 15/3/18 but the petitioner side remained absent. The opposite 

party also submitted a petition bearing dated 19/4/18 No.333/18 stating that the 

revisionist has already filed T.S Case No.44/17 for the same plot of land praying for 

declaration of right title and khas possession by evicting the 2nd party and prayed for 

dismissal of the revision as regarding same plot of land T.S. Case No.is pending. The 

certified copy of the order of learned Munsiff in T.S. Case No.44/17 and the plaint 

has been submitted by the respondent. The 1st party is heard. It appears from the 

case record and impugned order that the learned trial court has rightly passed the 

impugned order dated 9/3/17 and there is nothing to interfere with the impugned 

order. 

 

2. The revision is dismissed without cost. 

 

3. Send back the case record to the learned trial court with copy of this 

judgment passed by this court. 

 

 Given under my hand and the seal of this court on this the 27th  day of  

June/2018. 

 

 Dictated and corrected by me                            Sessions Judge, 

                                                                                            Nalbari. 

                  Sessions Judge, 

                        Nalbari. 

 

D. Roy. 


